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(Final Order Sheet}

In the Custom, Excise & Gold (Control) Appellate Tribunal
New Delhi

(C/115/004NB(SH) & C/181/00-NB(SM3L 1 ( ° )

ARISING OUT OF ORDER IN ORIGINAL/APPEAL NO.
13 /GE/LUCKnow/99 Gt -G 31389 rrerreeren. DATED....ccccvevveenen
PASSED BY.....Commissioner..Customs.(Appeals.).,Allahabad
Date of decCiSiON........ 29525800 e wvrrrreerreriienns
.................... sheri...Nar.e-s-h--andn \\.‘...S.b'g,i...Ja.mi.l....p‘hmed.....................APPELANT (S)
Repre;ented by Sh./Smt...Nen; ............................................
VERSUS -
.............. C:CaBEa Allahabad ... .RESPONDENT (S)
Represented by Sh./Smt.M..D........ Sin.gh.;SDf! .....................
CORAM -
.................. S'H-R-I---K-rK-a-"B-HA{BIA-VM-EM'BER-(-'I‘--)-----'

......................................................................................

.....................................................................................

or ?
7 ) A- L ORDER NO..LT].. 37”“377’7/‘"\@

e

To be referred };t_c?dhe Reporter cﬁ :
0

Per.....SHRI..K.K... BHATIA ,MEMBER(T).. .~

When these matters were called,no one is present
for either of the appellants. The notice for hearing
to this date were sent to them on 16.1.2001 by the
Registry. There .is no communication £rom the
appellants either requesting for adjournment or g¢giving
reasons for their absanceiit therefore,appears that
they are not interested in. prosecuting their appealq
Both the -appeals are therefore dismissed for non
brosecution_
T (K.K. BHATIA)

MEMBER (T)
PW . I.. ' .
1.3,2001




